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The proposals then re~eived were not 
found suitable and, therefore~ rejected. 
A fresh advertisement was issued i 1982 
and four proposals were received. One 
of the offers received from Shri Manjit 
Singh offering his premises @ Rs 1.15 
per sq . ft. covered area. though found 
adequate for bank's requirements, was 
rejected alongwith other offers as the 
plot was not considered to be well 
located at that time. In the meantime, 
Municipal Committee, M.lOdi had agreed 
to lease \0 the bJnk their build ing measu-
ring approximately 27 3 sq . ft. @ Rs. 
].60 per sq. ft. This building, however, 
could not accommodate the entire branch 
and the Committee did not agree to 
provide extra space by constructing 
another floor . Nevertheless, the State 
Bank of India shifted one of the Divi ~ 

sions to the Municipal Committee b'uild-
ing to ease the congestion . With this 
shifting, the branch would be fun ctioning 
at four different build ings and the 
congestion would al 0 continue to 
remain. 

With a view to bring the branch under 
one roof, the propo al of Shri Manj it 
Singh was reexamined by a Committet. 
comprising of the Chief Regional Mana-
g er; Regional Manager, the Premises 
Officers and the Engineer of the Bank. 
The building owned by Shri Manjit Singh 
is reported to be at a distance of only 
200 meters from the prt'sent premises and 
is reported to be large enough to 
accrmrnodate the entire branch. Consi-
dering the offer sui table, the bank 
negotiated witb the owner who agreed to 
charge a rent of Rs. 1.40 per sq. ft. of 
covered area, The Bank has advanced 
a sum of Rs, 4 lakhs to the landlord on 
usual terms and conditions against equi-
table mortgage of the property The first 
instalment of the advance has already 
been disbursed and the construction of 
the building has started. According to 
the Bank, the hiring of building is consi-
dered to be in order. 

RebabUltation of Person Displaced as 
a Result of Construction of HAL 

Factory Complex in 
Orissa 

5735. SHRI K, PRADHANI Will 

the Minister of DEFENCE be plea ed to 
state : 

a) the number of persoos who were 
d isplaced as a result of con truction 
of t ' e Hindustan Aeronauti Ltd. 
Factory complex at Sunabeda in 
Orissa; 

(b) how maoy of them have b ... en 
rehabilitated either by hav ing been given 
alternafive land or employment in the 
Factory ; and 

(c) the number of persons which still 
remain to be rehab ilita ted and the manner 
in which it is propo ed to rehabilitate 
them? 

THE MINISTER OF 
THE MTNISTR Y 0 F 
(SHRI K . P. SINGH 
397 

STATE IN 
DEFENCE 

DEO): (a) 

(b) and (c) 85 person have been 
employed by the Company directly . The 
remaining 312 have been employed on 
work connected with sanitation, conslruc-
tion actiVIty, mat,: rial hand ling, etc., 
through contractors. 

New Item Captioned '"Fund Bodie 
Reluctant to Enforce Convel tibility 

Clause" 

5737, SHRI K. PRADHANI : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether his attention has been 
drawn to the new item captioned "Fund 
bodies are reluctant to enforce converti-
bility Clause" appearing in the 'Financial 
Express' New Delhi dated the 7th March , 
1984; and 

(b) if so, in which cases the public 
Term lending institutions like lOBI, IFCI 
and IRCI have used their authority for 
conversion of term loans into oquity and 
the cumulative value of equity shares 
acquired by them as per latest infor-
mation available with the Govern-
ment'1 
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THE DEPUTY MINISTER IN THE 
MiNISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) 00. 
vemment have seen the News Item refer-
red &0 in ,he question. 

(b) Conyers-ion of Ic.a.ns into equity 
is stipulated and exercised by the fin~ncia' 
institutions in C..1ses of substantial ass~s· 
tance : and particularly in cases of 
companies making persistent default in 
repayment of institutional dues; for mi-
management and in Lhe case of sick units. 
Conversion is not to be resorted to in 
cases of moderni'ialion assistance, foreign 
currency loans and where institutiol1:lI 
s-hareholdings already exceeded the pres-
tribed limits. Upto the end of December y 

1982, the conversion oplion had been 
exercised by the all India financia l 
institutions in t 36 cases involving 
conversion of loans aggrcg.ating Rs, 68 
cro;'es , 

[~port Promotion Cou ncil 

1138 . SHRI ASHFAQ HUSAIN 
W ill the Minister of COMMERCE be 
plea~ed to lay on the Table of the Houge a 
!talement giving :-

(i) names and addre~ses of f xpprt 
Promotion Councils, 

(i1 ) number of persons serving on 
their EJtecutive Committecs/Com-
mittec!\ of Administr .. tion . 

(iii) whether such per~ons received 
TA /DA for attending Meetings of 
'he Commill~e/Sub - Committees. 

leading of deputation~ to Govern-
mental and Semi-Governn)l!lltal 
authorities, 

U~) scale of SUcJl TAl D A referred Co 
at. (iii) above and, 

{ tf ) total TA/DA said to' (iii) above 
during last three year.;,. council-
wise aDd year· wise ? 

THE MINISTER 'OF STATE 'IN 
THE MINISTRY OF COMMERCE 
AND' IN THE DEPARTMENT OF 
SUPPLY (SHRI NIHAR RANJAN 
LASKAR): {i) A statement is atta. 
ched. ' 

(ii) to (v) The informat ion i~ being 
collected and will be laid on the Table of 
the House. ' 

Statement 

Lisl of Expor, Promotion Councils. 

1. Export Promotion Council for the 
Basic Chemicals, Pharmaceutinls 
& C0smetics Jhansi Castle (4th 
f 'loor) 7, Cooperage Road, 
Bombay. 

2, Cashew Export Promotion Council, 
World Trade Centre , 
MG. Road, 
Ernakulam South, 
Cochin- tn. 

3. Chemicals & Allied Products 
Export Promotion Council . 
14/ I-B, Ezra ~treet. 
World Trade Centre, 
Calcutta-700 001. 

4. Cotton Textile Export 
Promotion Council, 
No.9, Mathew R0ad. 
Cham! Road, 
Bombay. 

5. Engineering Export Promotion 
Council, ~ 
14ft-B, Ezra Street, 
World Trade Centre, 
3rd Floor, 
Ca leu t-ta-700 00 1. 

,, 6. Export Promotion Council for 
Fillished Leather & Leather 
Manufacturers. 
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